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CENt RAL ADr•liN ISTRAT IV£ TRIBUNAL 

ALLAHABAD BENCH 
ALLkHABAO 

OA No.619 of 1994 

ALLA~ABAD, this the 
' 

~ J ~~ cay of October. 1995. 

HON 1 8LE DR. R.K.SAXENA , JUDICIAL MEMBER 

HON 1 BL£ MR S.DAYAL, AD MINIST RATIVE ME~BER 

1. Hari s h Chandra Srivas t ava, 
R/0 5/2-A, Raman and Naga r, 
Allahpur, Allahabad . 

2 . Rej endra Kumar, son of l ate Ra t an Ch and Sharma, 
R/0 731, Colonel~anj, Allahabad. 

3. Santosh Kumar Pandey, s on o f late R. N .P andey , 
8 60 Old Ka l_ra , All a hab ad. 

4 . Ram Singh s on o f S hri Demri S.in 9h, R/0 
Village Sarj an, P.O. Samsabad , 
Dis trict Allahab ad • • • • • Apol i cant !" . 

{ throu~ h Mr G. D. Mu kh e rj ee , Acv oca t e). 

ve rsu s 

1. The Union of In d ia th rou ~ h t he Cha i rman, Railway 
Board, Rail Oh~wan, New Del hi . 

2 . The ..; eneral Mana ger, No rthe rn Rai l way , Baroca 
H ou ~e , New Del hi . 

J . The Chairman , Railway Recrui t ment Boar d , 
A.ll ehabad . • ••••• Ree ponc n ts . 

( t hrou r1 h l'l r A. K . Gauh 1\d v~ ca• e ). 

ORDER 

£C~ Dr_,_ R . K . SAX~NA , ~1 Ei~ .B £R{Jj 

To chal l enqe ~he s el ec t list detP.d 1.J.1 994, 

thi s 0 .1\. has b een fil ed by the four aoolicants • 

• 
Br i efl y s tat ed , the f acts of the case eta 

Lha t Ra ilway Service Commission , Allahabad had 

i ~ - s u ed an adver t i sement of employment d .: t ed 1 ., .1 1 .1 979 

f a r fill ing in 1465 pos t s of Assist an t Station 

Maste r c , Guards , Good& Cl e r~, Co achinq Clerk~ 

Si gnallers , Train Cl erks , Office Clerk s etc. In 

r es pon s e t o the sa i d advert i sement about four l e es 
l 

c anaiuates had applied . On the oas i s o f the 

wri tten- ex amination and vi a-voce , t he sel ect lis t 
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according to meri t #was prepared. Several complaints 

about the ~ election were made and it was alle~ed 

that selection was based on favour~i sm, nepotism and 

corruption. Shri B.P.Bhar~ava, the then Chairman of 

the Rai lway Service Commiss ion made an inquiry in to 

the allegations and made a report to the Railway Board. 

Several irregularities and ille1alities were pointed 

out in the s aid r eport . The Ra ilway Board then 

directed the then Ch a irman Shri V.K.A gqa rw el to 

look into the irregularities before t he fin alisat ion 

of the panel. It appears that Shri V.K.A ~Qarwal c eclared 

the r esul t by fi nalising the sel oct li~t of 1 386 

candidates . I t ap r sar ~ that those canr.idates who 

we r e on the top in the provis i onal l ist_, wer e drornod 

on the assu n1ption that t~ev had indu l ~ed in ma~ pr a ct i c~e 

I t fur ther appee r & that about 200 s uccessful canc.id ate~ 

ha d fil ed about 35 Writ Petitions in the High Cour t 

of All ahabad and one s uch Writ was fil ed a ~ Lucknow 

Ben ch of the sa id Hi gh Court. On t he creation 

o f the Cen t 1al Administ r ati ve Tribun a l in 1 985, thos e 

Wri t P e t it i one wer e trans f e rr ed to All ahabad Bench 

and Lucknow Bench ,respeclively of the Central ~dminis tra-

l ive Tribunal. All thos e 35 peti tions were 

clubbed t ogether and petition o f Jagd i s h Pr a~ ad Pho olbhati 

et c. was mac e the main case . The Tribunal decided 

the matte r on 1 6 . 9 .1 988 and di s missed t he petitions . ·(eel-

ing aggr i eved by t he jud~ment of the Tribunal, about 

1 7 0 petiti oners prefe r red S.L.P. be f ore the Hon 1 ble 

Supreme Court . The said 5 .L.P. wcs admitted and 

wan decioed on 26.8.1993. It appea r s that during 

the course of argument s , it was su~ges ted t hat the 

pe t itioners before the Hon 1 bla Supreme Court, could 

be con s i de r ed as eq ain~ t 79 vacancies which wer e 
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po~led up by the railway authorities . In that 

connection the letter dated 26 • 8 •1993 of ~he 
. I ~ 

Railway Board in which offer of filling U. of 

79 vacancies on the basis of the method of selection 

es indicated, was filed. Their Lordships of the 

Supreme Court while c i s posinq of the ap~ e al,gsve 

directions that thos e 79 vacancies should be filled 

in fro~ amongst the apoellants whose qualifications 

would be kept a s Matricula~· It was further 

directed that the writte n-examination, viva voce 

and the psycholog ical tes t, wherever applicable, 
1 

• 

shall be completed within s ix months from that date • 

The impleadment applications of those pe rsons, who 

were parties before the CAT were also elloued and 
' 

the counsel for the apoelJ~nts was directed to g ive 

the numb er of those applications t~ the Reqistry. 

Th e impl eadment arp lication s of thos e persons who 

had no doubt apoeared in the ori J inal examination 

but did not challenge t he r ame at any stage and wer e 

not part ies b e fore th e CAT
1 

was rej e c t e d and they 2 -tz> o l ~ -zt:.__.. 
we r e no t g iven the benefit whi ch was uivPn while 

- A 

decidin g the appeal of Jagish Pras had Phoolbha ti 

end others . 

It appea r s that in purs uance of the 

direction s and the ceci s ion~ given by their 

Lordships of Supr~m e Court, the railway autho riti es 

held the t est for 79 posts from amona~t the 

app licants before the Hon 1 bl e Suprem p Court and the 

s el ect lis t dat ed 1. 3 .1 gg4 Ann Pxure-3 was prepared . 

It i s thi~ se l ect l ist , which has been aga in 

chall enged by the applicant s on t he 1r ounds that thP 

res ul t of the selection was brsed on pick enc choose 

method . The pos t s of Inquiry Cl e rk s wer e n ever 

8dverti s ed. Th e candida tes , who were gradua t e al so 

R__ 
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appeared and those candidates who uere only 

ma triculates were put in d isadvan t~geous pos ition. 

The fin el lis t, which was prepared afte r the 

interview was tampe red with by addin~ some names 

end delfting the nam e of others . It was a l s o 

averred that psychological test was required to 

be undergone by the candidat es who had app lied 

for t he post of A.S.M. but the said t es t was made 

applicable to all irrespective of their choice. 

I 

The r esult was th e t on account of the psychological 
l o~Jr er 

test, those who wereLin rank on the basi s of the 

written-examin at i on, we r e placed on hiqher po:ition 
~ bvL 

and the app li"can ts were deprived of the:;;; ~ It 

is al s o point ed out that the n ames of Shri Sher Mohammad 

end S h r i S a 1: yen d r a P a 1 S in g h who u e r e no t ap p 1 i can t s 

befo r e t he CAT and Shri Rakesh Sinha who was no t e 

party befo re the Hon 1 bl e Supreme Court, were 

declared ~success ful. It i s a l so contended that 

five S chedu l ed Caste Candidates wer e selected on 

the bas i s o f quota s ystem a l tho uqh the pos ts were 

meant for gene ral candidcles . Hence thi s O.A. has 

been f i l ed ch all enqing th e s el ect lis t and ~ eekin g 

directions to re s train the appointment on the bas i s 

o f tt-e sa i d li e; t which ma y be qu ashed . 

The r es pond ents contes ted the ces s. 

The f act tha t applica t i ons for seve r al po st s were 

invited , the wr i t ten t en t was he l d an~ so me of the 

c nnd i da tes were call Fd f or intervi Ew and t ha t 
• 

complaint about favouriti s m, n ep o t i s m and corruption 

were mad e about th e se l ection process ar e admi tted 

to the r esoond en t s . It i s a l s o a:lmi t tee that the 

mat t e r went up to the Hon 1 b l e Supr eme Court, whare 

whil 8 dioposing of th e S .L.P. ce rt a in dir e ctions 

f o r fillin g in 
CL 

pabl ed up
1

from 

" j 

th e post of 79 va canci es which wer e 

amo nns j) the 

~ 
uor e ll an t.s t o fore S,tp€"rane Cot.rt 

-
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are also admitted. It has been contend ed thet 

the Railway Board had written a letter Annexure-III 

of the Counter-r eply to the ~overnment-advocat e 

and the said l etter dated 26.8.1993 was produced 

before the Hon 1 bl e Supreme Court. In this letter 
I 

it was med e cl ea r that 79 vacanci es which were 

eArmerked for Ex-servicemen were available from 
I 

the c a tegory of Ass i stant Station Masters, Goods 

Cler~, Co a ch in ~ Clerks, Signal lers , Train Clerks , 

Tick £•t Coll Ectors , office Clerks and enquiry-cum­

res ervation Clerks. I t is denied that other than 

those who were appellants oofore the Hon 1 bl e 

Suor eme Court)were a llow ed to appear in the test. 

It has been s p ecifically mentioned th a t the n am~ s 

of Sh ri Saty r=- ndra Pal Singh enc' Sher Mohammad were 

at Sr.Nos .1 36 and 139 of the lis t which was g iven 

to the respond en ts inc icati nq the n ames of th € 

oth er ap pel l ants befo r e the Hon 1 hle Supreme Court . 

I t is al s o cl a rifi ed that Rakesh S i nh < was al l owed I 

to a~pear in thp exami nation on the d i rections 

giv£n by the Tr ibun al i n th e order cated 10 .1 2 .1 99; 

p assed on Miqc .Aprlication No . 241 7/93 in OA No .179/ 93 

Virender Kum a r an c o t hers vs , Union o f Indi a , 

As reqerds the psycho l ogica l test being held, it 

w ~s averr ed that for the post of As Fi stan t Station 

Master it was expect Pd that the incumbent s hould 

ha ve 'JOO d momory end should be fully a cq uainted 

with th r work i ng proce~ur A of th e railway anr a l so 

to ens ure the safety t o human life and as su ch 

th e ps ycho l oq i cal t est was made ne cess ary . I t 

i s a l s o p l ea~ed that the r eservation quota o f 

S ch eduled Cas t es was ob s e rv ed an~ the short-fall 

of tho cand idatF.s was made good by takin n aeneral 

-
• 
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category cand i cates • While denyinq the contents 

of para 4 ( u) of the O. A.,i t was clarifi pd that the 

candid P. t e hea rin 1 Ro ll N~ . 22172 2 was inac ve rt ontly 

left ou t o f the r ee ult sheet dated 2 5 . 2 . 1 ~94 

and was therefore subseo uent ly incl uded. Simi l arly, 

the n ?.mE o f t he cane ic ate who was.wronqly includrd was 

de l eted . 

Th e app l ican t has filed r ejo inder, in 

which the f acts which were narrated in the O. A. were 

r e- it Fr ated . I t i s , howev er, contend Pd that in the 

list Annexure-! to the coun t er- affidavit, the names 

of two c and i dat2s have been sh~wn twice . On e of them 

Shri Ajai Kuma r Sharma whos e name i s at S r . No .1-A and 

at Sr . No .11 9 . Similarl y, the name of Sh ri Mehndi Has an 

Abidi f i guees at Sr.No. 1 31 and 140 . I t i s als o 

cont end · d that th e names of Shri Arun Kumar Ch aurasia 

(Roll No . 290357) and Shri Raja Ram ~lau r ya(Roll No . 258959) 

d id not find pl a c e in the l ist Ann exure-! o f the 

counte r- rep ly but th ey wer e call ed for tes t. 

We h ~ve heard the learned coun s e l f o r t he parti es 

· and have peru sed the r E~ cord . 

~ 
The cru~• of the matter i s whethe r the 

se l ~ction for 79 pos ts
1

was done by the r es pond An ts 

i n acco r dance with the dir ect i ons given by the 

Hon ' ble Sup r · me Court in t he jucgment dated 26 . 8 . 199 3 

in Civil Aope2 l s No . 4617 and 4618/93 a risinn out 

of S . L. P . No s .1 4868/88 , 200090/ 9 0 and 922 3 of 1991 

ti t l ed J ~~ ish Prashad Phoo l bhet i ~ tc . et c . vs . 

Railway Bo;ud , Rai lw ay Boa r d , New DPlhi. In these 

judgment,, their Lord s h i ps of the Hon ' bl e Suoreme 

Court had menti'1ned tha \; the r ai lway aut horjties 

we r e prep ar ed to pobl;t f 7 CJ vacanc i es to a f f.or d 

an op po rtunity to the appell ants to compete for the jobs . 

~ -
---.-~·--.-- ---- -......,-----------,..----...... - ~~---------
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It was a lso mentioned in the judqment that Mr Atlaf 

Ahmed, learned Additional Solicitor Genera l had 

placed on record the let~e r dated 26. 8 .1993 tJherein 

the railway authoriti es had o ff ered · to fill 79 

vacanci es on the baz i s o f the meth nd of selection 

indica ted in the s aid letter . The l ea rned counsel 

for the r es pondent s before us point ed out that Annexure-3 

i s a copy of the l ett e r, which was pl a c ~d on record 

before the Hon'ble Surreme Court . Th i s lette~ i s 

ad d r Fssed to Shri C.V.S ub h a rao , Government Advocate 

and a ref e rence of S.L.P.(C) No .14968 - J agdis h Pras ad 

phoo l bat i & o t he rs vs . Railway Board and i s dated 

26 . 8 .1 994 l eav es no doubt in ou r min d that this i s 
) 

t h e l etter, which has been r e f e rr ed to in the 

ju dgment by t he Hon 1.b l e Supr eme Court . I t i s mentioned 

in th i s l etter that 79 vacancies wer e avai l ab l e in 

the year 1981-82 and were earm a rk ed for Ex-S e rviceman 
.~ 

includ~the pos ts of Ass i ~ tant Station Masters , 

Guards , Goods Cl e rk s , Co a ch ing Cl e rk s , Si qnallers , 

Train Cl erks , Ticket Col l e c t or~ and Office Clerks . 

In para 5 , i t was cl arified that t he vacanci es in 

t he catego ri es of Assistant Station Masters(~ .1 200-2 040 ) 

and Offic e and A ccoun t ~ Cl e rks(~.Q 50-1500) could be 

mace avail ab le. It was fu rther ment i oned in para 6 

that the qu 8lification fo r the p o~ t of Assistant 

S tat i on Masters , Enquiry -cum- Reser vat i on Cle rks was 

matricu l ation but was s ubsequen t l y r a i sed to graduation. 

I t is a l s o menti Jn ed that for th e sel ection to the 

pos t of Ass i st ant Stati on Masts~ a candida te will h~ve 

t o qualify in the psycho l o ~ ical test ap ar t fr om 
want to 

wr it ten t est and interview • What welinf e r from 
l 

this l e t t e r i s that 79 vacancies wer e po~l ed up 

from d iff er en t cate •ori ee o f pos t s s uch ns Assistant 

Stetion r1 as ters , Gus~s , [ nquir y - cum- Reser votion Clerks 
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etc. etc. The contention of the le ~ rn ed couns el 

for the app lican~ that thPr e was no advertisement 

for the pos t of Enquiry-cum-Reservat ion Cl erk and 

the appointment be ing made on that bas is, was a gainst 

the directions of the Hon 1 bl e SupremB Court. 
'-

\Ja a re 

unabl e to agr ·· e sith thEist contentionf. The 

position was mac e cl ear be fore their Lorcshios nf 

Hon 1 bl o Supreme Court that the va canci es for which 

test was held and th ~ s election of which was in 

dispute in the S.L.P., we re filled in. Anyhow, 

some of the vacancies which ware Jr-res erved for 

Ex-Servicemen anr rel8ted to various categories of 
t 

po sts ,were p~~led up and the letter d at ed 26.8.1993 

was put on reco rd in th e S .L.P. I t is, th erefore, 

not correc l to s ay that cer tain pos ts, pa r t icula rly 

th e pes t of £,quiry-cum-Reservation Cl e rk was not 

included and no s election could be made for that pos t. 

We are of the vi ew, on lookinq to the Ann exure-3 

o f counter-reply that the pos ts or .enquir·y-cum­

reservat ion Clerk were includ ed end the 

respond ents were quitH competent and le~ ally entitled 

to fill up these posts • 

' It is also the case of t he applicant~ 

th at some of the cand i c a tEs, who 
.~ 

wer e nei the r part~ 

' befor e the Cent r al ~dministr a tive Tribun a l nor 

befo re the Hon 1 hle SuprEme Court, wer e all owed to 

aopea r in th e 8xamin a tion in viol a t i on o f the 

directions Qiven by th e Hon 1 bl e Supreme Cou r t. In 

thi s connecti on, a specific re f erenc e of 

Sh ri S aty endr c . P Al S i nnh , S hri She r Mohr mcd and 

Shri r<akesh Sinh a h a~ bet~n made in t he O. A. The 

r es pondent• , on the o~and oointod out t hat 

• 
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the n8m EB of these person ~ werr- menti~n od in the 

li ~ t of the petit ion e r s , wh ict"l tJ BS furnishec to 

t hem by the RP.-istry ~ r the Supreme Cour t . I t i s 

fur ther menti ·: ned in para l ( a ) and (l) at paoe 4 

of the count.er-r oply that the names of Shri S a t y;:: nd ra Pa 

Singh ~d Shri Shor Moh2m r r~ are at Sr.Noti 136 

and 139 cf the lis t. ~e have e l s e verified anc 

find t bose n 8mes a t 5r . NoQ .136 ~nd 139. The name 

of Shri Rak esh Sinha was included because a direction 

was g iven by the Tribunal in the o r der dated 

10.12.1993 of MA No.2417/93 in OA No .1791/9 3. In 

this way, the stand ~aken by the applicents that 

p e r s ons othe r than thos e who we re p e ti l ioners , wer e 

allowed to apoea r in the oxamination, is demolie hed . 

In the r e j o ind e r, it has beEn again pointed out 

t hat the name of Shri Ajay Kumar Sharma has been 

mentioned at S r. No .1-A and at Sr.No .11 9 . 

It is true that the nam e of Shri Ajay Kum a r finds 

place at two pl a ces . Th e qu ~st i on ,howeoer , ari~es 

i s whethe r the respond ents are res ponsibl e for this 

mi stak e . The Hon 1 ble Sup r eme Court had dire cted 

¥he couns el for the app ellants before the said Court 

to furni s h th e list of the apo ell ants/p ~tition e rs 

1n the office o f 'th f! Re ] istra r and it appears that 

the list Annexure-1 with the counter-affid ?vit 

was trans mitt ed ~o the r es pond ents by the Regis try 

o f the Hon' bl e Sunreme Court . Thus, if there was 

any rep e tition of the nam F of a particular person , 

the res ponsibility do es not rest on the r espondent s . 

It is a l &o mention ed i n the rejoinder 

that the nam Es o f Shri Raja Ram Maurya and 

Arun Kuma r Ch aur Ds ia w i n the lis t of the 

--• 

,., \ --

' 
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success fu l c andida tes althou~ h their n ames do net 

find pl ace in the list furnished by the Re gi st ry 

of the Hon 1 bl e Suor~m e Court. On perusin g the 

lis t, i t i s rev ealed that the namo o f Shri Arun 

Kum ar with different Roll No . is mentioned et 

Sr.No . 75 but th e name of Shri Ra jaRam Maurya, o f 

cours e, does no t find pl e ce in t he lis t . Th e 

qu est i on, t here for e, a rises wheth er t he s el e c t ion 
~ 

pr o ces & may be de cl ared null and vo i d for this reasonel~· 

It may not be forgo t ten that thes e t wo p e r s ons, 

n amely, Arun Kum ar and Raja Ram Maurya ha ve no t been 

i mp leaded as res ponden t s. Th ey have be en depri ved 

o f say inq an ything in connection wi th their 

aooointme nt • 
• 

Setting as ice t he entire se l ection 

p r o cess will ul t i mat e l y result in the r em~v al 
; 

o f Lho s e two o ers ons fro m service . Unl ess 

Lh ose p e r so ns h ad dn eoportunity o f he ar i ng , 

the o r d e r res ul t ing in t heir removal fr om serv ic e 

woul d b e vi o l a t i ve of th e p r i nciples of na t ur al 

j us t i,c e . f o r t h i s re as on ·; even this gr ound i s not 

t enab l e • 

It has be en a l so a r gu ed that t h e 

ent ire s ele c ti on o r ocess i s viti ated because the 

r es pond Pn t s had in troduc ed psycho l ~ 1 ia al tes t 

and as a mat t er of f 2ct all the cand i dat es who had 

apo l ied f o r the pos t, o t her t han As s i stant S t ati on 

Mzs te r
1
we r e al s o c ompell ed t o go throu gh the 

psycholo gical tes t . I t h as be en emp has i sed bn behalf 

of th e r esponde nts t ha t ps ycho l oqical tes t was 

obl i gator y only t o t hose canc!idates who were seeking 

appointmen t as As s i s t an t S tat i on Masl drs . The 

r es pond ent s 

.. ' -
• 

on r eco r d the pref er enti al 
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choice of the posts by some of the candidates, 

namely, Hari s h Chander Srivastava, Virendra Kumar, 

S.R.Pandy and Ram Singh throu gh f.nnexure-VII. 

What appears from this process is that the 

reapo ndents had tried to as certain about the 

preferential choice for the pos t~anod through 

Annexure-VII it i s exhibited that all these 
' 

can<lidatee had given choice for the poe~ of 

A ss i ~tant Station Masters , Inquiry-cum-Reservation 

Clerk and Office Clerk. On the other hand, 

the applicants could n nt produce any document, 

which may go to s ug qest that a person who hed not 

opted for the po s t of Assistant Station Mas ter 
J 

W?S also comp Rl led to un de rgo the psycholog ical 

tes t . Th e refore, we do not find any substance 

in this allegat ion al so. 

It i s a l so ar Qued that for certain 

pos t s , minimum qualific r tion was mat riculation, 

wh i ch was sub s eq uently r a i s ed to that of g radu a tion 

and by allowin g the gracuat Ps, the app licants 

were put in d i sa~ van tf9eous position. We have 

gone throu qh the judgmen t of the Hon 'ble Q 
0 9~kJ~~ 

Supreme Cou rt and we do no t see any pF1Figiefi 

for q raduat es bein g candid at es of the test . 

Whet direction was given by the Hon ' ble Supreme 

Cour t was that t he minimum qu alificat i on which 

eatlier was matricul Ption , should he allowed 

t o the aopell en t s . It meant that thou ~h the 

educa tional qu al ification was rais ed t o graduati on
1 

the appellants be fore the 5up r eme Court who were 

only mat ri cu lates were al so allowed to aposar 

Q ____ 

"'.:l • 
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in the tes t. If those, who were mat ricum tes only 

could not fare well in comparison to th e graduates , 

no blame can ba thrown on the r espondents. Thus , 

this argument i s a l so not ten able . 

I t i s a l so co nvas~ed b Ef o r e us that the 

r es pon d ents had committ ed mistak e by allow in g the 

S Rl e c tion o f the c and i dates belonq in g to S C and ST. 

We fi nd this argument fallaci ous . F'or fillin :} in 

7 9 posts , t he canc: i datee wer e on l y t t-o~e p erso ns who 

wer e the app ellan t s befo r e th e Hon ' ble S u~r eme Court 

or in som e cas es the pe tit ion ers bF for c t he C. A.T. 

ana whose app li ca tions for i mp l eadment were a llowed. 

If some of t he app ell ants or peti tioners bel on ned to 

the Cf t eqo ry of Schedul e Castes or S ch edul P Tr ibes , 

the r espond ~;nt s were he lpl ess . I t • 1 5 tr ue that 

th e pref e renc e • to the candi d a t e.s of the was g1ven 

catego ry of Schedul e Cast ~s and S ch edule Trib es 

an d this fact has been asse rted in th e count Pr-r eoly 

a l so . The l ea r ned counsel for the r espond ents 

conteno ed that it was c one because the general 

order was to f ill in t he va cancies frcm the 

can d i da tes be lon qin g to Sch edule Cest e and Schedule 

Tribe cet.e0o r y • In thJ- l i 1ht of t h is aver men t , 

wh ich has not be ~n con t r overted , we do n ot see any 

g r ound to h~ l d t he process o f se l eciion ill eg a l 

or null and void . 

Th e l ea rned counsel f or the resp ondents 

cam e wi th thA case tr. at the s €l ec tion was don e in 

a ccord ence with t he d ir ections given by thP 

Hon ' ble Suprem p Court ; and thu ~~ the app l icantE 

shou l d ha ve a rpro 2Ch ed t hp SuprPma Cou r t if t hay 

thou qht t hat ther a ~ 

. . ' ......... 

v i o l at i on o f those 
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Ue a r e unat, ) e to a~ r · e with this 

vi ew . Th e applicants had eve ry riqht to approa ch 

th i s Tr ibunal an ~ the Tr ibu nal hao the jur i sd iction 

to look into t he ~ ri e v en ce r e l a tinq to servic P. 

mot ter. On this ~ round n f r eason ing , th8 p l ea of 

the l ea rn ed counsel for the r aspond ~n ts is 

r ejected . 

On the careful consideration of the f a cts 

and circumste.nces of the case , we are of tre view 

that the apo l icants have f ailed to establ i sh any 

1 r ound on the bas is of which th P selection may 

br oeclared viol at iv e nf the c ire ction s 1ivcn hy 

! he Hon • bl o Supreme Court o r in any manne r i ll na al. 

Thus , ws ~o not f i nd any merit i n the case . The 

O. A. i s C: i srn i " sed leavin l t he pa r ti es to bear 

their own cos ts . 

( S.LJAYAt ) 
r1 Ei'"l(j Eli (A) 
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